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Nona appears for the applicant.
Raspondents 1 to 3 by Shri N, Basavaraj.
Respondent 4 by Shri B.R, Datta, Shri
Datta states that his client is not a
necsssary party and has filed a statasment
of objection in this behalf. Respondent

4 is the Co, Limited.

af

Kudremukh Iron Ore
His plesa is accepted and the name

Respondent 4 will be deleted.

2 It is not clear whethar notice has
been served on the a;plicant.‘ The cassa
may be fixed for 2.1.1987 and notice to
be sesrved to the applicant by Registersad
pocst A,D.
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MEMBER ( MEMBER (A)
27.11.1986 27.11.1986

Shri Shivaji Rao for the . ... el
applicant and Shri M"”ﬁzmrﬁ
the respondents. Shri ?dg?ﬂrtnh informs
us that he has received instrucfions that
the CISF in which the applicant was
employed betore he was removed from service
has been declared an armed torce of the
union. He should furnish a copy of the
notitfication in which & CISF has been
declared an armed force of the union,
Adjourned for this purpose to 16.1.87.

GO DA
(Ch.Ramakrishna Rao)

2440\
(P.Sriniuaé;n) _
Member (J)
241487

Member(A)
2.1.87
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Shri Shivaii Rao for applicant.
‘admarajaiah for Shri N,Basavaraj
counsel for RdspondentM‘ . The case
was last heard on 2.1.1587 when -

Shri Padmarajaiazh brought to-our notice

that he hed received instructions that %
Cantral Industrial Security Force in which

the applicant was =amployed befors he was
removed from ssrvice, has besn declarsd as
tarmed foress of the Union'. He was
directed to furnish a copy of the Notifi-
cation whe:iein CISF has hdﬁn declared as
an*armsd force of the Unions Shri Padma-
rajaiah has accordinoly produced before

us a copy of the Central Industrial Securitym
Forces (Amendment ). Ac» %39 « UOn perusing

this Amendment Act HUP%lDﬂ 4 ‘reads as
under =

4, In Ssction 3 of the Act, =

(a) in sub-saction (1), for the
words "the forces”. the
words "an aimed force of the
Unign™ shall be substituted.

ll..”

atouuythis Tribunal

to entertain this

of the provisions of

Administrative Tribunal

In view of the
has no jurisdiction
application because
Section 2(a) of the
AEL, 1985

e tharefore direct the Reaistrar of
this Bench 'to takes steps to retransfer
this application to thes High Caurt of
Judicature Karnataka.. :
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